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S hd  Jawaharlal Nehru: And what
is the first part of the question?

Mr. Speaker: Has anybody been
sent by our Embassy to study the 
situation in Cuba? That was the first 
part ot his question.

Shri Jawaharlal Nehru: No one has
been sent. It is ver difficult for a 
person to go in an area and to report. 
He can report on what he sees round 
about him. When there are w ar
conditions, he has to get his informa­
tion from others. Probably, 
Washington is a better place to get 
Information from various sources
than sitting in one comer of Cuba.
Of course, the information has to be 
sorted and seen as to what may be 
correct and what not.

As for the second part . . .

Mr. Speaker: Are there any
Cubans taking part in the rebellion
in Cuba?

Shri Jawahxu-lal Nehru: From the 
information appearing in the papers 
no doubt there are some people, but 
there has been no large-scale adhe­
sion of the local population to the 
invading forces.
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Shri Raciiaiutb SiniA (Varanasi): 
About Laos 1 want to know whether 
there is any intervention by any 
foreign country by way of supplying 
arms to the people in Laos?
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Shri Jaw aharlal Nehru: Arms have 
been supplied to all parties in Laos, 
in great abundance repeatedly, and 
for a long time past.

hrs.

PAPERS LAID ON THE TABLE

LIFE INSURANCE CORPORATION 
(AMENDMENT) RULES, 1961

The Minister of Finance (Shri 
Morarji l>esai): I beg to lay on
the Table a copy of the Life Insurance 
Corporation (Amendment) Rules, 
1961 published in Notification No. 
G S.R. 476 dated the 8th April, 1961 
under sub-section (3) of Section 48 
of the Life Insurance Corporation 
Act, 1956.

[Placed in Library. See No. LT- 
2864/61.] <

A ction taken on various A ssurancks, 
P romises and U ndertakings

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinha);
I beg to lay on the Table the follow­
ing statements showing the action 
taken by the Government on various 
assurances, promises and under­
takings given by the Ministers 
during the various sessions of Second 
Lok Sabha:—

(i) Supplementary Statement No. 
I. Thirteenth Session, 1961. 
[See Appendix V, annexure 
No. 99].

(ii) Supplementary Statement No 
VIII. Eleventh Session, 1960 
[See Appendix V, annexure 
No. 100].

(iii) Supplementary Statement No. 
VTI. Eleventh Session, I960. 
[5ee Appendix V, annexure 
No. 101].

(iv) Supplementary Statement No. 
X m . Tenm Session, 1960. 
[See Appendix V, annexure 
No. 102].
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[Shri Satya Narayan Siha] 
iv) Supplementary Statement No. 

XV. Ninth Session, 1959. 
[See Appendix V, annexure 
No. 103].

S t a t e m e n t  o n  E x p l o sio n  i n  O il  
F actory at J algaon  on  17th  M arch, 

1961

The Deputy Minister of Labour 
(Shri Abid Aii): I beg to lay on fhe 
Table a statement on the explosion in 
an oil factory at Jalgaon on the 17th 
March, 1961 resulting in the death 
of 23 workers and injuries to others. 
[Placed in Library. See No. LT- 
2870/61).

Shri T. B. Vittal Rao (Khammam): 
May I know whether it is only a state­
ment Or it is the report of the judicial 
enquiry which has been ordered?

Shri Abid Ali: This is based on the 
information supplied by the Govern­
ment of Bombay. They have decided 
to conduct an enquir'/, and after the 
report of that enquiry committee is 
received, they will take further action.

M ed ic in al  a n d  T oilot P bfjm k a tio n s  
(E xc ‘se  D u t ie s ) F irst  

R ules

N o t if ic a t io n  u n d er  S ea C u 5̂t o m s  A ct 
A m e n d m e n t s  to C u st o m s  a x d  C e n t p a l  

E xc ise  D u t ie s  
E xpo r t  D r a w ba c k  (G e n e r a l ) R u les

Central Excise (F ifth A mendment) 
R ules

The Deputy Minister of Flnnnce 
(Shri B. R. Bhairat): 1 beg to lay on 
the Table

(i) A copy oi the Medicinal and 
Toilet Preparations (Excise 
Duties) (First Am<. ndmr r« t)
Rules, 1961 published in N 4i- 
flcation No. GSR. 478, dated 
8th April. 1961̂  under sub­
section (4) of '9 of
the Medicinal and Toilet Pre­
parations (Excise Duties)
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Act, 1955; [Placed in Library, 
See No. LT-2871/61].

(ii) A copy of Notification No. 
GSR. 481, dated the 8th April, 
1961, under sub-section (4) of 
section 43B of the Sea Customs 
Act, 1878; [Placed in Library. 
See No. LT-2872/61].

(iii) A copy each of the following 
Notifications making certain 
further amendments to the 
Customs and Central Excise 
Duties Export Drawback 
(General) Rules, 1960̂  under 
sub-section (4) of section 43B 
of the Sea Customs Act, 1878 
and section 38 of the Contral 
Excises and Salt Act, 1944:—

(a) GSR. No. 483, dated the 8th 
April, 1961;

(b) GSR. No. 4(̂ 4, datea the 
8th April, 1961; [Piacr:d in 
Library. See No. LT-2373/ 
61].

(iv) A copy of the Central Excise 
(Fifth Amendment) Rules, 
1961, published in Notification 
No. GSR. 486, dated the 8th 
April, 1961, under section 38 
of the Central Excises and Salt 
Act, 1944. [Placed in Library, 
See No. LT-2874/61].

12.31 hrs.

BUSINESS OF THE HOUSE

The Minister of Parliamentary 
Affairs (Shri Satya Narayan Sinhjt):
With your permission, Sir, I rise to 
announce that Goveminent Business in 
this House during the week comnieiic- 
ing 24th April, 1961 will consist of:—

(1) Consideration of any itf»m of 
business carried over from 
tomorrow’s Order Paper.

(2) Consideration of amendment 
made by Rajya Sabha in the 
following Bills;—




